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Counsel for the hRespondents

©IN JHE CENTRAL ADMINISTRATIVE TRIBUNAL : MYDERABAD BENCH

AT HYDBRABAD

0.,A.No,155/92 S Date of Order: 13,8,1992
BET.EEN : '
1.V.8.Bhaskar.. . . | .. Applicant,

AND
I, The Chief Commissioner,

of Income-Tax, A.P.

Aazyakar Bhavan, 8th Floor,

Basheerbagh, HyCerabad,

2., The Secretary,
Central Boargé of Direct -

Taxes, Horth Bkock, - ' '
New Delhi , e .+ Respondents,

Counsel for the Applicant .. Mr.G,v,R,S.Vara Prasad.

.. Mr,N.Bhaskara Rao

CORAL &
BN

HOW'BIE SHRI 7,CHANDRASEKHARA REDDY, MEMBER (JUDL.)

(Order of the bingle Member Bench deiivered by

Hon'ble T.Chandrasekhara Reddy, -Member (Judl.) ).
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This is an application filed under Section
19 of the Administrative Triounals ACt to direct the
respondents to appoint the.applicant.on compassionate
grounds and pass such other order ol orders &8 may ceem fit
and proper in the circumstances of the case,

The facts giving rise to this Qﬂ in brief

are @5 follows:

2. The applicant's father while working as
Inspector of Income-Tax died on 30,10,1979 leaving behind
him his wife, 3 sons &nd one daughter, The appl%QQ%# nerein

: (S
who was eldest among the children of thg'éeceésedgfas aged
11 yeers at the time of the deeth of his father, In the
month of December, 1979 the appiicant's mother made ) a
fépzeséntation to the competgnt authority for providing
appointment to the eprlicant on campassionate'groﬁnds. After
the anplicant ﬁecame a major on 28.7,1986, the appliéant's
mother @pproached tne Jommissioner of incame Téx to provide
an appointment'to the épplicant orl cowpasiionéte grounds, The
repeated representetions of the a@pliéant.Wete turned dq@? and
so the present OA is filed for the relief &s already indiceted

above,

3. : The respondents have filed  unter opposing
this OA, In the counter they have maintahed that there are
nolvalid grounds for appointment ol the applicant on compassion:
groun@s; it is the pleaaéf‘the respondents that tﬁié UA is

liable to be <dismissed,

4. Tpday we have heord Mr.G.V.E.S.Varaprasad,
=

dvocate {or the applicaht and Mr.N.Bheskara kao, Standing

Counsel for the respondents. -
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.df the fouse that the applicant's family is residing and that

5. - - In thé:OA it'is.pleaéed that téwards'
deéth—cmm—fetirement penefits that the mother of the applicant
had réceiveélan amount up'to_BS'thousandﬁf I£ is élso'

pleaded in the OA tnat the aprlicants family owns a houSe at

Rajahmundry having 5 portions out of which dn one portion

g
e
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the remaining four portions are let cut on rean

6, in the couhﬁer £iled 2y the resPénéehts it is
specificaliy.pleadeé that ﬁhé épplicéntfs féther le€t behind

a houée in Rajehmundry having five portions out of which
ong'poxtion is in occupations of thé,applicant and his

family and the remaining.four portions'are let out @Qr’renﬁ,
Tb'give any sssistence to the family of the deceased by way of
compassiénatejé@ﬁéiﬁ{hent, the.Txibﬁnal must be satisfied
that the family is i%ﬂistress ané indigent circumstances and

unless an avpointment is provided on compassionate grounds
; =12 1S 19 g

~that the fémily ob the ﬁéceased will not survive, It is

with this background, that this Ca is to bé decided; According
o the-appliﬁﬁnt; the iented portions of the-builﬁingriai::)
fetching %.{QEEZEeﬁt. Admittedly the mother'df the applicant
is receiving the pension of %;370/; and relief thereon. 3o
the total pension 5i.the a;p}iéantrreceiving worksout to moréthér
#5.700/=.. As the,applicant’é family got a house and the

family is ﬁaéeiving pension morethan 3;760/u7bééidés & monthly
rent of fbur hunéred as ‘aforesaid, it isfdiffiéuit to séy

that thq%ami;y'of thefdeceased is in distressand ihdigént
circumstences, In view of this pbsition it cannot be said

that the Opinioﬁ taken by the Circle Selection Jommittee

. in not providing appointment to the applicant fen Compassionate
- . R R .

grounds is not valid,



Hence we See no merits in this OA and
dismiss the OA, leaving the parties to bear their own

costs,

(T ,CHANDRASEKHARA REDDY
© Member (Judl.)

Dated : 13th August, 1%92

(Dicteted in the Open Court)

To

1, The Chiéf'CommiSSionerrof Income Tax,
A.P, Aayakar Bhavan, 8th Floor,
Basheerbagh, Hyderabad.

- 2. The Secretary, Central Board of Dlrect Taxas,

North Block,New Delhi.

3. One copy to Mr.E.V.R.S.Vara.TEasad. Adeocate
x¥8X®® 113/3RT, Vijayanagar Colony, Hyderabad.

4. One copy to Mr,N,Bhaskar Rao, Addl.CGSC.CAT,Hwd.
5. One spare copy. '

pvm,






